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AT HYDERABAD 

Ot. of Decision : 12.7.94. O.A. No. 669fl4. 
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OR sog/94• 	 Ot. of Order :12-7-94. 

(Order of the D&vn. Bench passed by Hon'ble. 
Sri R.U.Haridasan, Member (3) ). 

* 	* 	* 

The 44 applicants in this case have filed this 

application for the declaration that the action of the 

Respondents in not extending the benerit under the scheme 

framed by the Government of Idia in tJ.M.No.51016/2/90—Estt 

to them 
dt.10-9-93/&is illegal and contrary to law and for a 

direction to the Respondents to confer on the ap1icants 

1_0_e1 t-hc riqte on which 

the scheme took etfect with consequential benefits. 

It was averred in the applicant that the first 

applicant on behalf of all the applicants made -a represen—

tetion seeking the implementation of the scheme in their 

favour on 1-3-1994 and that the applicants have filed this 

application finding no response to it. 

As the representatiob itself has been: made only 

on March, 1994, we find that the applicants have been a little 

haste in rushing to the Tribunal. However, when the applica—

tion came up ror admission, Sri N.R.Devraj, learned senior 

standing counsel for the Respondents rainy agreed that the 

application may be disposed of with proper direction in regard 
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1.The Administrative Of'f'icer,(Recruitment), 
Shar Centre,(Govt. of India, Dept. of 
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5 One copy to rir.N.n.Devraj, Sr.CGSC.,CJ'AT. Hyderabad. 

One copy to Library, CAT, Hyderabad. 

One spare copy. 

YLKR 



-3— 

to the disposal of the representation within a time frame. 

This suggession is acceptable to the Learned cpunsel for the 

applicants also. In the result , in view of the submission 

by the counsel at the bar, we admit the application and 

dispose it of with the following directions 

(a)the respondents are directed to consider 

the representation made by the applicants on 

1-3-94 and dispose ito? with a speakhg 

order within a period of three months, rrom 

the data of communication of this ord9r; 

(b)in case the represntation is not readily 

tracaablo with the Respondents, it is direc-

ted that the submissions made in this O.A. 

may be treated as representation for the 

purpose-of disposal as directed in clause 

4. 	The Registry is directed to enclose a copy of the 

Original Application along with the copy of the order, 

to be 	supplied to the Resportients. There is no order 

as to costs. 

(R.RANGARAJA%N) 	 (A.v.I-IARIDASAN) 
Member (A) 	 Member (j) 	

J 

Dated: 12th July, 1994. 
Dictated in Open Court. 

avl/ 

DEPUTY 9iGISTR2R(J) 

contd... 
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